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Reistry 	Date 	 Order of the Tribunal 

29.8.02 	 Judgment delivered in open 

Court, kpt in separate sheets. The 

application is disposed of in terms 

of the order. No order as to costs 
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2002, 0.A.No.134 of 2002,. 

0.A.No.135 of 2002 and 0.A.No.136 of 2002 

Shri Pramod Kumar Pathak (0.A.No..125/2002) 
Shri M.K. Karki (0.A.N0.134/2002) 

Jill 
Sri P. Deka (0.A.No.135/2002)  

Sari Someswar Sonowal (0.A.io.136/2002) 

AIPPL I OeU'T ( s) 

NS. Ali and Ms K. Chetri 	
V0Ci-T FOR Tit APPLIQtI 

Te Union of India and others 	 RSPONNT() 

/ 

Deb. 	Sr. 	 JVuCfiL. FOR Ti-ii. 
RiSPONiJNT(S) 

MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

TiHONtL MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1 	Whether reporters of local papers may be allowed to see 
the judgrasit 

24 	To be referred to the Reporter or not ? 

3. 	Whether their Lordships wish to see the fair copy of the 
judgrLient ? 

4 	Whether the judgment is to be circulated to the other 
Benches 

Judgment delivered by Hon t ble Vice-Chairman 



IN 	CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.125 of 2002 
Original Application No.134 of 2002 
Original Application No.135 of 2002 
Original Application No.136 of 2002 

Date of decision: This the 2day of August 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No. 125/2002 

Shri Pramod Kumar Pathak, 
Junion Telecom Officer, 
Office of the Telephone Exchange, 
Biswanath Charialj, Assam 

O.A.No.134/2002 

Shri Manoj Kumar Karki, 
Junior Telecom Officer, 
Office of the Telephone Exchange, 
Tezpur, Assam. 

O.A.No.135/2002 

Shri Pulakesh Deka, 
Junior Telecom Officer, 
Office of the Divisional Engineer(OCB), 
Tezpur, Assam. 

O.A.No.136/2002 

Shri Someswar Sonowal, 
Junior Telecom Officer, 
Office of the S.D.O(p), 
North Lakhimpur, Assam. 	

Applicants 
By Advocates Mr S. Au and Ms K. Chetri. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Communication Department, New Delhi. 
The Assistant Director General (Pers-II), 
Bharat Sanchar Nigam Ltd., 
New Delhi. 
The Chief General Manager, 
Bharat Sanchear Nigam Ltd., Assam Circle, 
Ulubari, Guwahati. 
The Telecom District Manager, 
Tezpur, District-Sonitpur, Assam. 	......Respondents 

By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 

1. 



OR D E R 

CHOWDHURY. J. (v.C.) 

The four O.A.s were taken up together for 

consideration since all these applications involve common 

question of law, namely holding over the promotion of the 

applicants consequent to a disciplinary proceeding. 

The four applicants are working as Junior Telecom 

Officer (hereinafter referred to as JTO for the sake of 

brevity). 	By Office order No.STES-5/2/loose/9 dated 

1.1.2002, in pursuance to Bharat Sanchar Nigam, Limited 

Headquarter, New Delhi letter No.1-16/2001-Pers-II dated 

19.12.2001, the Chief General Manager, Assam Telecom 

Circle, Guwahati ordered for promotion of a number of JTOs, 

mentioned in the Annexure to the aforementioned order to 

the grade of TES Group 'B' in the scale of pay of Rs.7500-

250-12000/-. The said 'order also included the names of 

these four applicants. Though these applicants were found 

suitable, for promotion they have not been promoted till now 

and the same has been deferred on the ground of pendency of 

the disciplinary proceedings instituted against them. Hence 

these applications assailing the legitimacy of the action 

of the respondents in withholding their promotions. 

The respondents submitted their written statement 

and contended that in view of the pendency ot tne 

disciplinary proceeding against all these four applicants, 

the authority did not give effect to the order of promotion 

on the basis of the policty laid down by the Government of 

India in O.M.No.22011/4/91-ESTT (A) dated 14.9.1992. 
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Mr S. Au, learned Sr. counsel, assisted by Ms K. 

Chetri, learned Advocate, appearing on behalf of the 

applicants strenuously assailing the action of the 

respondents as illegal contended that the applicants who 

were working as JTO for about a decade were promoted at 

long last could not have been denied the fruits of 

promotion on the purported ground of pendency of the 

disciplinary proceeding. Disdainfuly decrying the O.M. 

dated 14.9.1992 the learned Sr. counsel submitted that the 

executive instructions cannot supersede the statutory law. 

Referring to the Discipline and Appeal Rules, Mr S. Ali 

submitted that the rules by itself is a complete code and 

therefore, such matters are to be regulated by the rules. 

The executive instructions as mentioned by the respondents 

cannot arrogate. In support of his contention the learned 

Sr. counsel also referred to the decision of the Supreme 

Court in State of Mysore Vs. C.R. Seshadri and others, 

reported in AIR 1974 SC 460 and the Full Bench decision of 

the Central Administrative Tribunal, New Bombay Bench in 

O.A.No.169/1987 and others (Abraham Titus and Others Vs. 

Union of India and others) decided on 23.8.1990. 

Mr A. Deb Roy, learned Sr. C.G.S.C., appearing on 

behalf of the respondents submitted that there is no 

infirmity in the O.M. dated 14.9.1992, which was issued 

by the Government of India on review of the earlier 

instructions in the light of the decision rendered by the 

Supreme Court in Union of India and others Vs. K.V. 

Jankiraman and others, reported in AIR 1991 SC 2010. 

There is no dispute as to the principles enunciated 

by Mr S. Ali, learned Sr. counsel to the effect that the 

executive 	instructions 	cannot 	supersede 	statutory 

provisions. Statutory rules will prevail over the executive 

instructions ......... 
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instructions, but where statutory rules are silent, 

executive instructions can fill up the gap. In the instant 

case, by the executive instructions the Central Government 

has only sought to plug the hole. By the aforementioned 

O.M. the Central Government issued instructions to meet the 

eventualities of promotion of Government servants against 

whom disciplinary/criminal proceedings were pending in the 

context of the decision of the Supreme Court in Union of 

India Vs. K.V. Jankiraman and others (Supra). The said 

instructions, therefore, cannot be said to be unlawful on 

the facts and circumstances of thecase. Admittedly, as on 

19.12.2001 when the Bharat Sanchar Nigam Limited decided to 

promote the officers, which also included the names of 

these applicants the disciplinary proceedings were pending 

against the applicants. On our enquiry the learned counsel 

for the parties stated that, in. fact, in some cases the 

disciplinary proceedings are nearing completion and in some 

cases the proceedings are under progress. 

6. 	. Mr S. Ali, the learned Sr. Counsel reacting to the 

submissions made by the learned Sr. C.G.S.C. submitted that 

the disciplinary proceedings initiated by the respondents 

suffers from the vice of malafide. The learned Sr. Counsel 

submitted that the purported disciplinary proceedings 

r 	to certain events that took place in 1996 when these 

applicants were working in their respective fields. In the 

disciplinary proceedings the onlyallegation against these 

applicants is pertaining to countersignature in experience 

certificates of casual workers. The learned Sr. counsel 

Jsubmitted that the certificates were prepared by the 

1 concerned competent authority and they only countersigned 
on verification of the matter. There is no illegality on 

this issue. The learned Sr. counsel also questioned the 

initiation of the proceedings after a long lapse of time as 

malafide. We are not making any comments on this issue at 

t h i s ......... 
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this stage since the disciplinary proceedings are not 

directly under challenge before us. As a matter of fact, 

the proceedings are nearing completion. Therefore, it would 

not be appropriate for us to make any comment on the nature 

of the disciplinary proceedings at this stage. It would 

always be open for the applicants to assail the legitimacy 

of the disciplinary proceedings if occasion arises. We also 

depricate the action of the respondents in keeping alive 

the disciplinary proceedings for such a long period. The 

executive instructions of the Government of lndi.a vide 

O.M. dated 14.9.1992 was issued to ensure that the 

disciplinary case/criminal prosecution instituted against 

any Government servant is not unduly prolonged and directed 

that all efforts should be taken to finalise expeditiously 

the proceedings. The executive instructions of the 

Government of India,- which are equally binding on the 

respondents, itself indicated for the review of such cases 

for promotion on tte. expiry of six months from the date of 

convening of:th:e firstDPC which adjudged the suitability. 

7. 	Taking into consideration all the facts and 

circumstances of the case 	including the nature of the 

disciplinary proceedings as well as the materials produced 

before us as to the progress of the proceedings, we direct 

the respondents to conclude the disciplinary proceedings 

initiated against the applicants with utmost expedition and 

take appropriate decision in the matter. The respondents 

are also directed not to drag the matter beyond three 

months from the date of receipt of the order. The 

applicants are also ordered to cooperate with the authority 

for expeditious completion of the proceedings. On 

conclusion of the -disciplinary proceedings, the respondents 

are ......... 
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are ordered to take necessary follow-up action as per law. 

8. 	Subject to the observations made above, 	the 

applications are disposed of. There shall, however, be no 

order as to costs. 

K. K. SHARMA ) > 
	

D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

nicm 



IN THE CENTRAL ADMINISrFQ%TIV TEIBUAL GAUHATI BENCH 
AT GUWAHATI.

15  
O.A. No 	 /2002. 

&ri PramodKumar Pathak 	. .... 	 plicflt. 

The Union of India & Ors 	.... 	Respondents. 

I N D E X 
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4 	 Annexure-3 

5 . 	 . Winexttre4 

H .  6 	 Mnexure .-5 

Annexure-6 

8 	 Mnexure-7 	 . 

FIled by:- 

Advocate. 

'1 

/ 

) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH 
AT GiJWAHATI. 	 - 

(An application under section 19 of the 

central M.ministratie Tribunal Act,1985). 	2 
(S 

O.A. No._ 	\._/2002. 

-Inbetween- 

Sri Pramod Kurnar Pathak 

..s. 	 p1icant. 

-'/RS- 

The Urion of India & Ore. 

Respondents. 

1. P&TICULARS OF THE APPLICANT:- 

Sri Pramod Kurnar Pathak working as 

Junior Telecom Officer in the office 

of the Telephone Exchange, Biswanath 

Chariali, Dist. Sonitpur, Assarn. 

The Uion Of India, represented by the 

Secretary to the Govt. of India, 

communication Department, Sancher Bhawan, 

New Delhi. 

The Assistant Director Generai(Pers-II), 

Bharat Sencher Nigam Ltd., Ashoka Road, 

New Delhi-110001. 

The Chief General Manager, Bharat Sancher 

Nigarn Ltd., Assarn CIrcle, Ulubari, 

Guwahati-71, Dist. Karnrup, Assarn. 

Contd ....... 2 
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4. Telecom District Manager, Tezpur, 

H 	 District - Sonitpur, Assam. 
	 I 

3. PARTICULARS OF THE ORDER AGAINST BICH THIS 
APPLICATION 1$ MADE:- 

i). Non promotion of the applicant from the 

post of Junior Telecom Of ficer(JRO) to the post of 

Telecom tagimeering Service Group-B( TES, Gr.3) though 

he has been selected for the same, in All India basis. 

ii). Letter No."ES-5/2/LOose/51 dated 8.3.2002 

issued by the Assiátant Director Telecom(Staff) addressed 

to the Telecom District Manager, Tezpur with a copy to 

the applicant. 

JURISDICPION:- 

The applicant declares that this application is 

within the jurisdiction of the Hon'ble Central ?minii-

trative Tribunal, Guwahati. 

LIMITATI0:- 

This application is filed within the time limit 

as prescribed under section 21 of the Central Adminis-

trative Tribunal Act, 1985. 

FACI'S OF THE CASE :-

6.1. That your applicant is an Indian citizen 

and permanent resident in the district of Sonitpur, Assatu 

and as such he. is entitled to allthe rights and 

privileges guaranteed under the Constitution of India. 

6.2. That your applicant was appointed on 

16.2.91 by the Telecom District Engineer, Tezpur vide 

Contd..... • 3 
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Nil  
his letter No.E-2/JE/rFR/90-91/249 dated 6.2.91 

and posted at Biawanath Chariali and he joined in 

his post as J.T.0.ox7.2.9l and since then he has 

been working there to the entire satifaction of the 

authority and without any belitnish. 

inexure-1 is the photocopy of the 

said appointment letter No.E-2/Ji/ 

TFR/90-91/249 dated 6.2.91 of the 

applicant. 

6.3. That in the promotion list prepared by 

)4harat Sancher Nigam Ltd., New Delhi there are 3000 

J.T.Os. The thief General Manager, BSNL, Assarn Circle 

has prepared the said promotion list of JTO to the post 

of the TES Gr.B vIde his memo No. bES-5/2/LOOSe/9 dated 

1.1.2002 wherein your applicant's name is not there. 

nnexure-2 is the photocopy of the 

said promotion list dated 1.1.2002. 

6.4. That the Bharat Sancher Nigam Ltd., New 

Delhi vide Memo No.1_16/2001Per8 1 I dated 19.12.2001 

prepared a promotion list on All India Basis wherein 

your applicant's name has been put under Staff No.108343 

at S1.NO.34 alongwith others JTO. 

Arjnexure3 is the photocopy of the 

office order alongwith Promotion List 

dated 19.12.2001 issued by the Asstt. 

Director General (Perse-Il). 

contd.... .4 
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6.5. That after 1owing about the inclusion 

me of the applicant in promotion list 

by the Bhárat Sancher Nigam Ltd., Head 

New Delhi and having not promoted to the 

LES Gr.B, the.applicant submitted a represen-

tati9n on 1.2.2002 to the Chieg General Manager., BSNL, 

Assam Circle, at Guwahati requesting to consider the 

case of the applicant for promotion at an early date. 

Mnexure-4 is the phtocopy of the 

representation dated 1.2.2002 submitted 

by the applicant to the Chief General 

Manager, BSNL, Assam Cirdle,Guwàhati. 

6.60 That in response to nnexure-4 the Assistant 

Director, Telecom(Staff) office of the Chief General 

Manager, Assam Circle, Guwahati informed the applicant 

alongwith 3. others that due [Pendency of the vigilence 

case against the applicant, he has not been promoted to 

the post of TES Gr.B. 	
= 

Mnexure-5is the photocopy of the 

letter No. $FES-5/2/LOose/51 dated 8.3.2002 

issued by the Asstt.Director Telecom(Staff) 

addressed to the. Telecom Dist. Manager, 

Tezpur, with a copy to the applicant 

alongwith others. 

Air 
4 	6..7.1your applicant begs to state that at 

nexure-5the applicant was informed by the Assistant 

Director. Telecom (Staff) bkt the applicant . 1 s not entitled 

to be promoted due to pendency of the vigilence case against 

him. 

Contd.... .5. 
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6.8..Thatyour applicant begs to state that 

vide Memo No.Vig/Assam/D1SC-III/200001/4 dated 31.71.2000 

issued by the Chief General Manager issued chatge sheet 

against the applicant with statement 41f imputation of 

misconduct or misbehaviour in support of the Article of 

charges framed against the applicant. The charges are - 

i) The applicant during the year 1996 failed to maintain 

absolute integrity and devotion of duty as much as he has 

counter signed 13 Numbers of false andfabricated experience 

certificates issued by Shri Rajendra Rai, Sub-Inspector, 

Lambodar Jha, Sub-Inspector, Rambilash Rai, line Inspector, 

Sakaldeo Singh, Sub-Inspector, Deonath Rai, Sub-Inspector 

in favour of, Shri Prabhat Sarma, Biren Das, Biren Bora, 

I. 	Pranjal Kataki, Mama Bora, Dharrnendra Kr. Ri, Ambika 

Barruan, Basanta Bhuyan, Prabhat Kalita, Driipen Bhuyan, 

Kishore Kr. Pathak, Cheniram Sarrna and Govinda Bora without 

gQing through any documentary evidence and verification. On 

the basis of;his contersignature the Telecom District 

Engineer, Tezpur has regularised all the 13 person vide 

order NO.X-l/'MPT/9697/ 0fl 7  dated 27.5.96 as tempotary 

Status Mazdoors and thereby the above acts, 'he contravened 

the provision of Rule 3(1) and (2) of CCS(Conduct) Rule, 

1964. 

Mnexure6 is the photOcOpY of the 

forwarding letter dated 7.8.2000 vide 

No .X-2002/Di8C/ .Pathak/2000.-2001/2 

issued by the Division Engine er(P&A), 

0/0 the T.D.M., Tezpur addressed to the 

applicant. 

Contd... • .6 
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Jrznexure7 is the photocopy of 

the memorandum NO. Vig /Assam/Di sc-I 11/ 

.1 
	 2000-01/4 dated 31.7.2000 issued 	4 

• by the Chief General Manager, Telecom 

Guwahati, Assem Circle to the applicant 

alongwith statements of Article of 

charges and statements of imputation. 

6.9. That the chargé sheet at Mnexure-7. has been 

served on the applicant on 7 • 8.2000 and the applicant on 

receipt of the same submitted his show cause reply to the 

Chief General Manager, Assam Circle, Guwahati on 17.8.2000. 

nnexure-8 is the photocopy of the 

said show cause reply submitted by 

the applicant dated 17.8.2000. 

6.10. That at nnexure-8, the applicant vehement'y 

rnenied the charges brought agaithim. 

6.11. That now it is more than 1h years passed 

thereis no progress inthe departmental proceódings 

against the applicant and it is not known when the procee-

dings against the plicant will end or will be closed. 

6.12. That after submission of show cause reply 

to the show cause notice in the departmental proceedings 

as many as 85 selected candidates have been listed 

for promotiOn to the post of Tes. Gr.B. The applicant stands 

under 81. No.34 of the Assarn Circle List but he has not 

been praned to the post of TES Gr.B in Assam Circle. 

It may be mentioned in this cOnnection that several 

selected candidates from this list of Assatu. : CirCle have 

been promoted to the post of TES Gr. B under the District 

Contd. . . . • . .7 
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Telecom Circle, Tezpur. The folipwing JTOs have been 

promoted against whom charge sheet has also been 

issued:- 

1. Sri Pjtambar Sarrna, now working as PSDE(P) 

at Jamuguri. 
ci 

Shri D. Saha, working as S.D.O.(P-II) at Tezpur. 

9iri S. Sargiari, working as S.D.E. Group at 

alguri. 

Sri G.Mukherjee (Retd), worked as S.D.E4TT) at 

Teapur. 	 : 

G. chakravorty, working as SDE(TT) at Tezpur. 

B.C. Baishya(e). as $.D.E.(HRD) at Tezpur. 

6.13. That all the above named promoted TES Gr.B 

officers are now facing vigilence cases pending against 

them like applicant though they have been promoted from the 

promotion list. 

6.14. That few of them are jwiior to the applicant. 

6.15.: That tiough. the above named promoted JTOs 

have been promoted to the post of TES Gr.B and working 

in the promoted post they have also not been suended nor 

they have been down graded in view of the, pendencY of the 

vigilence case. SirniIarly the applicant is. also working in 

the present post of JTO without prOmOtiOn but there has 

been a discrimination in promotion of the above named 

persons and the present applicant as they are similarly 

situated persons. 

6.16. That though the vigilenCe case is pending 

against the applicant yet he has been regularly working 

Contd.... .8 
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in the present post of JTO. He has neitherbeen suspended 

nor been down graded. He is also not transferred from 

the present post toany other pièces. In fact, he has 

been working normally without any disturbancee in fact, CL 
he pplicant's case and other promoted persons stand in 

simil ár coting. 

6.17. That the applicant begs to. state that the 

pendency of the departmental proceedings against the applicant 

cannot be a bar, for his promotion. to the next higher post, 

if he is found otherwise suitable. 

6.18. That your ppplicahten begs to state that 

the pendency of the disciplinary proceedings against the 

applicant cannot be a ground for overlooking the claim of 

the applicant if he was found otherwise suitable. Iü the 

instant case except the departmental proceeding s/disciplinary 

proceedings nothing against him. So it is a. fit case for 

promotionojthe applicant to his next higher post of TES 

Gr.B. 

6.19. That your applicant begs to state that he 

has not been place4under suspension after drawal of the 

departmental proceedings after long 4 years. 	. . 

7. GROUNDS WITH LEGAL PROVISI 

1.1. For that the pendenCY of the departmental 

proceedings against the applicant cannot be a bar for 

promotion to the applicant to the next higher post. 

7.2. For that the applicant has not been placed 

under suspension after drawal of the departmental proceeding 

after long 4 years against him. 

Contd.. ...9. 
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7.3. For. that pendency of the disciplinary 

• proceeding or vigilence case against the applicant 

cannot be a ground€ for overlooking the claim of the 

applicant when he has been found otherwise suitable. 

rV 

. 3 
7.4. For that the applicant has been found 

suitable and as such he has been listed for promotion 

and so he is entitled to be promoted. 

7.5. For that the applicant Is working now 

• normally without any disturbance. 

7.6. For that the pendency of enquiry in the 

disciplinary proceedings cannot prevent the applicant from 

promotion. 	 - 

7.7. For that non j1promotion of the applicant from 

the post of JTO to the next higher post of TES Gr. B is a 

discrljnination case as the other similarly situated officers 

mentioned above have already been promoted and they are now 

enjoying higher pay scale. 

7.8. For that non promotion of the applicant though 

he is found suitable in all respects and select7or promotion 

he has been deprived of his promoted post and from higher 

pay scale by the authority. 

7.9. For that the above named promoted off 4.cers 

are also facing vigilence case and disciplinary proceedings 

after their promotion but they have not been suspended in 

their higher post and as such it is a case for serious 

discrimination in promotion. 

contd ...... 1O 
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7.10. For that in any view of the matter as 

stated above, the applicant is entitled to be promoted 

to the post of TEST Gr. B. 

8. DETAILS OF REMEDIES EHWJSTED:- 

The applicant filed representation before the 

Chief General Manager, Assam Circle, Ulibari, Guwat)atil 

requesting him to promote to the post of TES Gr. B but he 

has refused to prczuote him on the ground that a vigilence 

case is pending against him. 

9. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 
ANY OTHER 

COURT OR TRI BUNAL: - : 

No case tefore this Hon'ble TribunaL or in Court 

of Law has been filed or is pending in any court of Law or 

Tribunal. 

10. RELIEF SOUGHT FOR :- 

In view of the facts and circumstances narrated 

above the applicant prays for the following relief s:- 

The.respOfldefltS No.1 to 4 particlarly the 

Respondent No.3 be directed to promote the applicant from 

the post of JTO to the post of TES Gr.B with effect from 

the date of other JTOs who have been promoted by the 

tt- 
Respondent  

Any other relief or reliefs entitled to the - 

applicant. 

11. INTERIM RELIEF IF ANY PRAYED FOR:- 

In the interim, the applicant prays that the 

Coritd ...... 11 
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IS)  

the respondents be directed to consider the case of 

the applicant for prootion to the next higher post 

of TES Gr.B till dispose of this application. 

	

12. 	DETILS OF PO&FJL ORDERS:- 

Postal order 

Date of issue: 

iii • Issued By: 

iv. Payable at Guwahati. 

	

13. 	LISr OF ENCLOSURES:- 

As per Index. 

Verif ication . . . . a is . 

I 

;.t. 
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V E R I Fl C A T I ON 

I, Shri Pramod. Kumar Pathak S/o Late Jogendra 

Nath Pathak, at present working as J.T.O. in the office 

of Telephone Exchange, Biswanath charilia, P.O. Biswanath 

Charilia, fist. Sonitpur, Assam, do hereby solethnly affirm 

and verify the statements made in paragraphs 	•.2 

are 

true to my knowledge and those made in paragraphs 44 .3- 
being 

matter of record are true to my information derived therefrom 

which I belve to be true and the rests are my humble 

5 j55jons/grounds before this Hon'ble Tribunal. And I 

hae not suppressed any material facts of this case. 

And I sign this veificatiOn on this the fi th 

day of April, 2002 at Guwahati. 

Pr 	.K 
Signature. 
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Trdn.'e, rcb 1,idnq rAllPvPtv,3  from the egpective Trininçi Centre &ft.r 
nicce'°fiz1 a,u1tion of training are hrthy 7psterl to the $Ice 

gis•reO. 	icn4 qinst their names given. 	
.S 

N7 of J .r.O* 	Mme of the 	 Plu'e of rotinq 
V. 	trtr S 	 Tr>ifting Cntrr 
-- S 	 • 	 . 	 SJ 	 - 	 ._J - 	 - 

) 	rJ flbojit I3rth*ur 

2) 	" U1tr' Gho,ø 	 Rlyn1 	 Joj 

.. anoj Er. krli : 	WrTC Ahmed abad ' . 

4) 	 • 
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7) ' i\rm.e L)jrsctf 	')Guwhtj 

4$ 
 

5 . 0-.Trrhs.n1fot 
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IUzanatSaficIl((, JVigain Lii;iited 
0 Goi'ei,in,c'ut '?f /11(11(1 Eiifc'ipiie) 

(1/fI( e (If I/u' ( litef Gene! a! ñlaiuigc'i , Assain 1 decoiii Cii cle 
11/il hail 6ut'a1,arij-78 10.07 

No. SiFS-5/2/Jc)ose/9 	 l)atcd ata[jt1ll-2002 

()I"FlCl. ORDIR 

Sub:- 	l'osIiilg of ftS Group 13 on their promotion from flO 

eK 

11,  I)usuancc of I3SNL(il/Q) New Dcliii letter no, I 
- 16/200 1-Pers-lI Dated 

I 9 - I 22'00 I , the CIiicl' General Maiias.;er ,Assam 'l'elccom Circle, Guwahat.i is pleased to 
pi oi7 e the il 'Os nicirlioned in the Aiiiicuic ,l o [he grade of T1S Group 13' in the pay 
seak or 7501250- 1 2000/ and (lie pioniol ed officci's arc hereby posted in the SSA/Unils 
indicated uNgiinst their n onles  as per list enclosed. 

/ 2. 	'lhc otliccrs shall not be Promoted to the higher grade by the concerned 
L 	SSA/Units. 

I) 	III (iS('. or (liSCil)liIIaiy/VigiIa!iee CISC is l)CiUIiiig Of coiiieinplaicd against 
I iltu/lici'. 

If' the ollicer is under currency of any penalty 

3. 	The ofliccrs are required to join' their promotional assignment within a 
period or 30 (JayS li'oiii the date of issue of this order, All SSA f-leads may ensure 
thai the stat ions of OSi iligS in respect of ollicci's arc issued with a Period or 7 
days hum ilie (late or issue this order and the offlccrs are relieved within the 
prescribed I iiuie i)eri od. 	 S  

'I. 	In casv the ( itlieer concerned hails to joiii the ))i011iOt ioiml assigilulent 
wit hin the prescribed I line periods or 3() days , he/she should not tic allowed to be 
relieved or join the J)OSt I IiCFCahl er. lii such cases, the J)rOliiOti0fl Order shall 
become iiiol)CiatiVc ail(l the iiiittci' shalt be rcpor(cd to this 0111CC Thi' Riiihici' 
necessar) ,  aclioll. 

5. 	I he leave, it' any.. ilC(huCSI ed by I lie offilcer should 1101 be allowed. II' any 
otlicer . desires leave, lie/she caii apply 11r leave to ihe new Ilcads of' 
SSJ\/Uiiit S ui1(lei' whom lie/she has been posted only alter joining the new 

Contd [0 page 2 

\'.9- 00

~ 	
"c. 



Sf ..- 	......-.'..- 	 .--. 

The Jl( )s who l)a\'C l.)(CII J)I0!iiOtCd to IIS (iF. 11 on purely officiating 

au aulgemeuul 1)aSIS will ant wHat ically stand reverted to their original cadre 

beloic. thci r joiniw on Pr(mRl Rll posts tinder this office order 

The postings at RTl'C, Guwahali shall be on temporary basis till postings 

11 C El ua(Ie I I1lOtlt!,li select intl l)10CC(I ii tes 

'the date on which the ahoVC order is given eficet to may be intimated and 

a eOuiSOli(iat ed re1)urt of I lie otliccus who have been relicVed/joine(l their 
new postings uiiay alSo been sent immediately oil expiry of 30 days from 

i lie issue ol this order. 

( A. K. (:hehlcng) 

i\ ss( I (ieneral l\lanager( Adniti. ) 

('opy tu,: 

I. The /\D( .i( I eus-1 I), uS N I Corpot ale olliec , New l.)c.11ii' 11 0001 
2-5 The General Maiiaj.cr, Telecom, Gu\.vahali/Dihuugarh/Sitchar/Jorhat 

The 'letcc.om Dist. Managers, 11ongaigaonf lezpt.n/Naganou 
The Deputy General Managei, Ri1'C, Guwahati 
'the Deputy (1cuiiil Managcr( Installation), CO, Guwaliati 
The l)eptity (icuiel at Manageu (Ma iniug), C. 0, (luwaliali 
The I)cpuly (.icnei al f\'la mgcu(( )perat Rm), CO, (iuwahiati 

	

13 	The (Tliiet'ueral f\lanager 'I'eJccin 	'last: lorce, 

N I , Rcion Guwa1at I- I Ic is equest ed to ensure beRre release of the ollicer For 
his pronioliolial posl II ml no vigilance /disciplinary case is 

pcuahiuig against him 

14 The Director Mice, 11'aste"ll 'I'ciccoun Region, Guwahali 

15 The As;h I. General Managem('l'l), C .0, (luwahati 
171hc Circle Secret amy 'I'NSA/i'l'OA, Guiwaltali 	 . 

I . (.iad File 
19 Sparc 

(G.C,SARMA)\ 
Assli. Director 'J'elccom(Stt U) 

	

• 	i 



 

 

ANN EXU RE-I 

SI. Stall 	• Name of SilO Presently Posting on 
NC) No • 	 . 	. 

.:L.. J? 3  4 __ 5 
,1 	• 105764••• Sri J. N. Sariiia C.OI GH . C.O/GII 
•? 'irs. Aradhana ChaIraborty KTb/GH C.O/GH 
3 . 1.0:1 , GitElIj:1Ii 	NiUi KFD/GFI C.O/GiI 
'1 1 077 I b Si i 1irikrisH iu f'Jewir E I R C 0/Cl I 
f5 -I O31 90 Sri 1v'ThcI;:ui Cli. f]ania KT[)IGH KTD/G II 
() I()166 S 	K N 	IJflFII1fl K I 	)/(I I K I D/GI I 
I 1 ()' i 22 i 	uiiiI 	I ) 	1ti 
H 10312 Sti Aflhlt iv:i NrltflJI 
(3 

 KiI_)/GI I iK1I)/(1 I 
1081 ,13  Si i floj )i (h 	Sii I1trl K I D/GFI K I [)/GI I 

(3 1 0839i • 	i 	I 1i 	iy 	Ri 	Iii' Ki DIGI K t DI(1 I 
•1 	•I •I o@; Si 	\/vokaiirfri Nath C. 0/ Gl-I KTD/GtI 
. 1011 Sri MIoy (.liui ida 	. 	' . KID/GIl K'I DIGIt 
13 •_ iOO,S Mr' 	Niva Dui,jjti K! 0/GI-! KI 0/GI I 
14 103004 Sri EiOfl 	Cl I. KU;i'iar 0.0 KTD/GH -. 

1 I 07077 Sri Rcj:b L.00l inn Horn GM i/JR F GM i/JR] 
16 1 OIiUL3O Sri !$tnon l"lnznr ika GMI'/Jftl . GMF/JRT 
li 103924 Sri AJK. Roy ('3MT/JRT GMI7JRT 
o (i osi 9 M' 	Pn0o; I 1311 unli 	- GM I IJR I GM Ii JR I 

to lOYr) 1 ,n  Rijli Kr 	(I.iiJJtciIy GMI/JIfl - GMI/JR1 
20 109032 Sri /\. K. Nah KTD/GH 

-- 
G1"i/JRT 

1 i 00'142 r 	s 	bov'ar Kalil a K I D/GH GM/JRT 
) I 0d)b0 Sri NIri 	ml I\1 	Cliulcr nboi ty II _.iM 11 JR I 
2) 1 1F/ riRj;bl(c 	Ihrirrin I 	ll UMI/J1'I 
2'l 1091 00 Sri Jiyarita Kr E3i'vns TASK FORCE GMT/.JRT 
,,-f5 1 (36(P S Sr 	U S. P curl M17uIw Lir GM I /DR GM 1/DR 
2(3 1 03533 Sri So; ;ii Mil 	: ivi I ID p GMT/DJ 
) i 100000 Sr I I nkl ii Pr a 	id 	nr kdi GM I/I )R GM I/DR 
)3 109 ,155 Mi s 	I 	u 	l ipr ijnli I br n - GM I /DR -- GM I /DR - 
2 1 ()() 	l_3 5 I Upnn (11 	ho, a I DM/NGG I DM/NGG 
R) 109515 Sli 	I 'nmn ill iririn N 	itli II )I/\IGG I DM/N( ,(, - 

31 1 09'15) Si I So; osh (..i i 	Ibor a H )M/NGG - F DM/NUG 
10(3, 	i ii 	)r'p in 	1'r. 	I 	II KID/Cl I H)MJNGG 

33 1 0 	MG Sri G.R. Scrkh K 1 D/Gl I — I DM/NGG 
34 I 09134 Sri S. S. Das CC! GH TDM/NGG 
35 I 0655 I Sri Brjrt N3g (,houdhaiy -- GM I /SC TDM/r IGG 
36 101200 S)ri 11Iioboto,h Dns GM 1/SC I1)M/NGG 
37 106 720 Sri U I 	llrsw rc - I DM/ L 1DM/I/ 

10057, Sri A. H 	I nsl 	ii WM/1Z ThM/I/ 
31 1001G5 SriPidrp('ihin IDM/IZ IDI\/I/I/_ 
'10 109376 Mv' 	F/r M Karl I I DM/1 Z 
'II 19 0 r; 	1\'rrp 	Vt 	l)irli RI IC/OH IDH/I7 

c;orii U ..rA(;E 2 



42 
43 
'14 
45 

108217 
109170 
109164 
109236 

Sn SeiLh Sayed Ahrned 
Md, Gazi Rahman Ahmed 
Sri S.K. Sutradhar  
Sri J. K. Dhar 

TDM/BGr'J - 

TDM/BGN 
TDM/BGN 

1DM/BGN 
TDM/BGN 
TDM/BGN 
TDM/BGN TDM/BGN 

46 109331 Sri CIiandanKr. ChoudIy JPP.N...JPMN_. 
'17 109 ,132 $r I Mrinal kr 	Nlilshra I DM/IJGN I DM/BGN 
48 109385 Sri MFiduI Ch Kalita RTTC/GH RTTC/GH 

49 106539 Sri Dinesh Ch. Barman RTTC/GH RTTC/GH 

50 106959 Sri D.K. Sarina GMF/GI'I RTIC!GIi 

51 107879 5riBijoySingha - RHC/3ft_ RHC/H ..,_ 

108174 SriAditya 	a ILP.!L._. 
53_['107693 SflDirnbeshwai - Baishya_ .  I!1ft._ ITTC/GH 

\Aj 
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• 	Nn.t 	 • 
• 	 : 	Bhir 	;.tI!thar Ni;iit IJifflied 

• 	 ( l'us sJI •SccI ii 'u ) 
• 	 S 	 S;i.Ii;ir Jhiaii ,'\sI 	''ti;tI New DcHi- I. bOo 

ccem v i I I b %; :ir,2 (0) 0 DI, 
S 	

S 	• 	
& w:;.I:kJ!LB • 

'uh l'o'(m 41011 (nup fl IIi Ihut P11ism !wJj 0 

In l)'I1aricc of L).jwriiiic,ij of I ck'cmiintittjc.atjons 	idcr Nu,282/2000- 
S fG. Ii dncd 1411212001  icwiidh g pronii I ion froiii J'FO to thc tyldc of IIS 

S 	
S 	 Gi oup 'IJ hi the pay scale of 1s. 7O()-2O- I 200O. (lic.--promo(cd VlrRJ-s are  

• 	
licrdv posted in the (iicics/F)kiticts ini.Iicalcd against their names as per list 

- 	 S 	
- 	cncboctf. $tn1l th ddic 111ev lake ovcr the clutii.e cii the I)0S0. 

. 	 • 	
• •2 

 

The ollicci s l u di not he Pro 1 ntetI to the 14I1er grade by (hc cwicei -ncd 
drc1c/uiiits: 	 S 	 S  

I 	 L 	In case or cliscign a i R u i liii . . i 	pe ndini guiist himfhci and V( is  
%6 thheld hi lci of iiii (lutiOtis coiit:ijnrtl in ( iOI (001'&I) OM No.2201 I //9 I - 

- 
S 	stI (A) (fflj I I//l ')')2, 	• 	 S  

• 	 i. 	If the ollicer is under currency ofaiiv pt:nai(y; or 
officer is on ck'puiatiuii in T(1i, ni -  any otlici -  nrgaui?.a(joil. 	 - 

• 	 Such c;iscs 	II lc decided by Olk of lice ott itceipt of ut Irtiia1ioii flolu 
• 	

S 	 coiicei - itc'd 	1 ckc-o;,i (iicic 	in ci'titiI(alinii with J)cpaitiiiciit of 1cicco(n. 
IiJIti(io,i in this iei.;tiJ iiiiv he hiouL!IiI to ihe iit'tiçc ol this AN ininicdiately 

• 	mid (lic cOfleined oI'lieei .iiotih.I not he pioiiaitcd ol IchIc\:cd kr postint without 
S 	

S 

 

specific Otiks S fitiiii this olUic'. 	• 	S  

. 	 5 	3. 	The ofljyci,s aic IcijIIittL(I to joiit their piotnotiotnil ;issiniticnl wiiiii,i i 
• 

	

	 petiod oI3O da's fi oiii Inc iJ;tle ofisstle of these orcle,.. All. COi\Is concciiied 
may ensure hint the s(.i(in.s of ImMugs iii respect or (1HiCCIS are issued within a 

S 	 J)cliod of 7 days fiuiii tliç <I;iic or issue ol this iiicicr 'uiid the ollicers arC rclicvç:d 
S 	

• 	
within (he preeiihu1l tiiuie jictitud . 	 S 	S 	•- 	 - 

• 4. 	On case (lie oUiccr concerned fiils to join the piiThmtioiial assinnieii 
withi ii the i'  ccIi[c(l flute fleriOd of it). da's. lie/she should not be al bowed to be - 

• 	rctie-ed ol it'in ihe 110Allleie;uftcr. 	in suet, a ck(Ib'piouio3ion order 	n10 
• 	• 	

bceune iu1I.I(ui(i\C i11d the uuuuer 	h;i)J, be icpiii - t*cI •uliis 014)CC 101 ituttlier 
ilI 	I "tt\ 	cII0li 	

/ 

• 	 .5 
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I 	PS to (IOC/M()N (( ).. 	 . 	. .. 	.. 	. 
2. CMI), USNL 
I 	)iiceit (1 II I)). I SN 
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Sr.DDG (Icus,)f.lL l)l).G (PcI'5,)/AUO ( ci,II)JSNL CO, N.Delhi, 
Cs to Adv. (I flU)). DoT, 
(IcncriI :Seeictaty t 1 SA/.I i() A,.wla(t(Pll,  

. S.O. (Sl(.I)/S0(S 
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Lfd, j9_12_2OO1 

PROMOTION LIST 'OF TES GR. B 
ASSAM CIRCLE & NETF 

(ASSAM CIRCLE INCLUDES ETRJ 

I) I05784J.N.SARMA AS 	BSNL  106002 TUSAR KANTI BOSE 	(3.:,tI S 	SNL 
 106190_MADANCFJ_BANIA AS 	!3SNL ]  10622() C. LJ3ISWAS 	Ti. AS 	I3SNL ]os  106381 ASHOKNM'H CHOWDHVRY ti,• 	NETF 	SNL jT1.' 

 106537 S.K.PAL 	 , '- AS 	BSNL _J•  106539 DINESFI CH.BARMAN 	1'i. AS 	SNL J/)i  106551 BIJIT NAG CHMUHARY 	ç AS 	DSNLIJ  106673SIB CHARAN GHOSEI 
 IO668 ISUNILCRSAHA" C"v _ ' ElF _I3SNL

NETF _BSNL 
rp 

]_ rP , Ii) 
_ 
II)G875B.SJ'AUL/1U1DER 

_ AS 	_'SNL 12 )IO6959D.KSA1MA _______________ AS 	I3SNL.)i J  107051  ABIIIJI'IDAS 
 107268 	I 	l'IAl y 

 NEll? I3SNL _ JVri 

IS) 107280J3J'IAJjOf'QSJI DAS SC..: 
jp 	EJSNL _. 

- 

Tri 

I075151'ULAKESfIDEKA  
AS 	_E3SNL 
AS 	BSNLjI 17) IO7684KAILASFI Cli. '1,HA.KUmJ. 	&,rf NEIF I3SNL VsJ'? 

I(S) 10 7685 K.N.I3ARMAN 
_ - — 

AS 	I3SNL 
-I 

1)3  
 

107693 I)IM13EfjAl 	13AIS1JX 
107715 AS 	USNL 

RAMKRISIINA NE WAR 	G,u AS  107722 SllyAMALf'l 	Cffr ASSNI____ _____ 
 107766NHyANANIM 

23)'_107$I2AMJTAVANANI)I C'u-y 
NETF _I3SNL jkCr/2 

 107830 SUBHABRATA GUPTA 
_AS 	BSNLJ 

 107877 RAil!) LOC1 IAN I3ORA 
NETF BSNL we 

 107879 BuOy 	 NGI  
AS 	BSNL 

I3SNL 
43 

 
28 

107934 ASIlIS KR. GI1OSEC,i 
108073_ARLIP KR. DUTTA 

NETF BSNL 
tHy 

108083 MONOJ KR. KARi7 
AS 	BSNL .43 

J5 

 

 I08O$8HEMENFIAZARIKA' 
AS 	BSNL 

 108 IJ 3 GOPALC'HSARMA 	%n 
AS 	OSNLn 
AS 32 ) 1081 74AD1FyAKRJHA C'!-'y 

I3SNL #i3 

33) 108277 SEIKI-1 SAYED AHMEI) 
AS 	BSNL  

4) 108343 PROMODJI KR. PAil IAK 
AS 	I3SNL 
AS 

'14i 
 108380 MRINMOy BHUYAN 

I3SNL 

 108397 HIRANYA KR. DAS 	6,11y. 
NETF BSNL 
AS 	BSNL  108445 G.R. SEIKI-1 	'  AS 	I3SNL 

i 46 4 RS ARADHANA CIKJ 	RTY 	AS 	BSNL  108563 SUNIL MISHRA 
 VIVEKANANDANATh.Or 

AS 	E3SNL 

4l) 10861$ I)HIRAJ DAS 
AS 	13SNL 

ANJAL.L1HjY. 
NETF IBSNL  
AS BS_ 

 108772 S.K.SUTRADHAI( 
 108793 AS 	I3SNL 

AS 	13SNL /15 



4(') 	1108837 MD MANAHJDI)INA11MED NEFF BSNL 1" 	ic 

1108894 B1REN CII. KUMAR  ASBSNL  

 108919 MISS PAPORI BARUAI-I AS 	I3SNL 

 108924 AJOY KR. ROY 	3 (r AS BSNL 

 108956 N1RMAL KT.CHAKRABORTY AS 	I3SNL 

 108973 RAJIB KR. BARMAN AS USNL 

 109065 MRS.NI.VA  BARUAH AS BSNL 

 
 

109088 LAKHI PRASAD SARKAR 
109096 MD. ISLAMULHAQUE MANDAL Ci. 

S 
NETF 

BSNL 
SNL 

Ps 

 109155 MRS.PIJSHPANJALI BORA ' AS BSNL _ 
 I09166PRADIPGOHA1N 	f I .  AS BSNL 

 109170 MI) GAZI RAHMAN AHMED AS BSNL 	i 
 109184 SUKIIENDU SEKHAR DAS 	CIy. 	. AS BSNL lb 

 109190 JAYANTA KR. BISWAS 	(, AS BSNL 

 109236 J.K.DI-IAR 	
N AS B 

 109331 Ci-IANDAN K .R. CIlOUDIIURY AS BSNL 

 1109353 UPEN CII. I3ORA 	s AS BSNL 

 109376 MRS M.M.KARKI 	;  AS BSNL 

 109385 MRII.)UL CII. KALFIA 	?Jiy AS BSNL 

 109392 AK. NAFI ,' AS BSNL 

 
 

109432 MRINAL KR. MISI IRA  

109112 SARIII:SWAR I<:/\IITA 	61 

AS I3SNL 
I) AS I3SNL 

6$) 10944$ SI.JDIP.NA'lIl  AS I3SNL 

69) 109459 SURESI-1 CII._I3ORA  AS BSNL 

]L I09464RASHK0ft)UDFLARY AS BSNL 

21L 
72) 

! 	 NATh  
10953(1_I)131,AL (IL_KAR  

ASUSNL 
N L: AS BSNL 

73.) 10953$ NIRODH CR. 131IAGABATI  AS BSNL ) 
/1) 109552_L.L.DHAR 	 ._______ AS BSNL_ .  :1 

 109625NABAJYOIIKAIKO11 	6  AS . I3SNL 	JK - 
 10962613R.DAS (?Iftj.. AS BSNL tIE I 

 109649JYOTIRMOYDAS 	. AS F3SNL ivO 

109884SOMESWARSONOWAL 	. AS BSNL NF -I 

 109892NIRENCH.RAB11A  AS BSNL 

 109916UI ....AMI3ASUMA1:ARI AS BSNL 

 109959SONARAM11,AJKI 10 WA  AS [ISNL R -a 
 109992 BJRAJBORO -   AS BSNL 

3) 
81) 

(85) 

109993 PRAFULLA KIIAKI-I1..ARY 
109991 ANANIA ULKA I1ARI]Al I 
I09995AMIIIkA I)IORI 

 AS BSNL 
vc  AS 

JAS 
IISNL 
13N1___ 

/ 

ii 

VT 

,? 	 .._ Ci 

L-4O 4,29,'J179 
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To, 
The Chief General Manager. 
BSNL, Assani Circle, Guwahati - 781005 
Through proper channel. 
Dated at Biswanath Chariali, the 01/02/2002 

Sub: Prayer for promotion from the Cadre of J.T.O. to the Cadre of TES Group 'B' in the pay 
Scale of Rs. 7500 - 250 - 12000 I- in respect of P.K. Pathak J.T.O. Biswanath Chariali. 

Sir, 
With due respect and humble submission I would like to lay the following few lines for 

flivour of your kind Cosideration and sympathetic action please. 

That Sir, I am a J.T.O. working at Biswanath Chariali. My name was found in the promotion 
list published from New Delhi as per the BSNL ( H/Q) New Delhi memo No. I -16/2001-pers II 
dtd. 19-12-2001. bearing the serial No. 108343. But unfortunately while I have gone through the 
promotion list published from the CGMT office / Gil. Assam Circle as per the memo No. STES - 
5/2/Loose/9 dtd. 1-1-2002 my name was not found in the list. 

1, therefore, request you to kindly consider the case of my promotion at an early thite and 
oblige. 

Copy to. 
I. Advance copy to CGMT/GFI, ASSaffi 

Circle for favour of information. 
T.D.M / Tezpur for favour of hilbrniation 
and necessary action. 
SDEP. .( LJroup) for information. 
Personal Copy. 

Sine ely yours. 

4\ V/\O  
(P.K.Pathak) 

c 3 	
I t' 

 Vol 

601  

4 

• 	 . 	 . 	 .. 
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ANQEXtJPE- 5 

Bharat Sancher Nigam Limited 
(Government of India &tterprise) 

Off ice of the Chief General  Manager,Assam TelecomCi.rcle 
Ulubari, Guwahati-781007. 

NO.SE5/2,i1aOose/51 	Dated Guwahati the 08.3.2002. 

To, 

The Telecom Dist.Manager, Tezpur. 

Sub: Promotion to the cadre of TES Group-B 

Kindly refer to your letter NO.E/TGA/01-02/17 dated 

12.2.2002 on the above mentiiea subject. The following JTOs 

are not promoted to the caere of TESGroup-B due to pendency 

of vigilence cases. )gainst them. 

• Si . No. 	Staff No. 	 Name of the JTOS 

1 	107515 
	

Sri Pulakesh Deka 

2 	108083 C A 
	

Sri Manoj Kr. Karkj. 

3 	108343 	 Sri Prornodh Kr. Pathak 

4 	109884 	Ic '? 	 Sri Some swar Sonowal 

Sri J.C.Sarma, JTO has not been promoted to the 

cadre of TESGRoup.B in the BSNL, Head Quarter, New Delhi memo 

No.1-16/2001-Pers-lI dated 19.12.2001. 

This is for favour of your kind infmation please. 

Sd/- Illegible, 
(G.c.sARMA) 3/3 

Asstt.Director Telecom( Staff). 

Memo No. 	01-0227 	dated 21.3.2002. 

Copy forwarded to:- 1. Sri Pulakesh Deka, JTO 
.2. $ri. ManoJ Tr. Karki, JTO 

	

( 	 3 Praiflôd Kr. Pathak, JTO 

01- 	
4. Someswar Sonowal, JTO 

5. Sri JC.Sarma, JTO 

\ 	f 	for kind information please 

Sd/- Illegible, 

SDE(HPD) BSNL 

- 0/0 TDM Tezpur-784001. 



 

T!•_ 
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No, VigIAssám/DiSC-JJ1/20000 1/4 

Government of India 
Dept, Of Telecommunications, 
0/0 the Chief General Manager, 
ASSaIII Telecom Circle, Ukibari, 
Guwahati- 781007. 

Dated the20 °  July 2000 

MEMORANDUM 

The President/undersigned proposes to hold an inquiry against Shrj P.Pathak iTO under 
SDE(P)Biswanath Chariali under Rule14 of the Central Civil Services (Classification, Control 
and Appeal) Rules, 1965. The substance of the imputations of misconduct or misbehavior in 
respect of which the Inquiry is proposed to be held is set out in the enclosed statement of articles 
of charge (Annexure-J). A statement of the imputations of misconduct or misbehavior in suppoit 
of each article of charge is enclosed (Annexure-Il) A list of documents by which, and a list of 
witness by whom, the articles of charge are proposed to be sustained are also enclosed 
(Annexuro-Iji and IV). 

2, 	Sri P.Pathak JTO is directed to submit within 10 days of the receipt of this 
Memorandum a written statement of his defence and also to state whether he desires tO be heard 
in person. 

3. 	He is informed that an inquiry will be held only in respect of those articles of charge as 
are not admnmiteci. He should, tijemofore, specially admimit or deny.each aiticles ofchargo. 

4 Sri P.Pathak iTO is further informed that if he does not submit his written statement of 
defence on o before the date specified in para 2 above, or does not appear in person before (lie 
inquiring authority or otherwise fails or refuses to comply with t he  provision of RuIo-14 of the 
CCS(CCA) Rules 1965, or the orders/directiomis issued in pursuance of the said rule, the inquiring 
authority may hold. the inquiry against him ex parte. 

5 	. Attention of Sri P,Pathak JTO is invited to Rule 20 of the Central Civil Services 
(Conduct) Rules, 1964 under which no Government servant shall bring or attempt to bring any 
political or outside influence to bear upon any superior authority to further his interest in respect 
of matters pertaining to his service under the Government. If any i'eprsentat ion is received on his 
behalf from another person in respect of any matter dealt with in these proceedings it will be 
presumed that Sri PPathak ITO is aware of such a representation and that it has been made at 
his instance and action will be taken against him for violation of Rule 20 of the ('CS (Conduct) Rules 1964; 
6. 	The receipt of the Momorandmmn may be acknowledged. 

End: a:a 

To 
Sri P,Pathak JTO 

(By order an(j 
n\
in the name of the J'resideut) 
\. /. 

(J.K.CHHABRA) 
Chief General Manager Telecom 

(iuwaliati-78 1007 

r 
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ANNEX1JRE-1 

JATEMENT AMIC—LE  
1110 2N2 	DE(PHONiS)LBJ SWANATFICFIAMILI. SON i1PURSSAM. 

While Shri P.Pathak JTO was posted and functioning as iTO under SDE(P), 
I3iswanath Cliarali during the year 1996 Failed to maintain absolute integrity and devotion 
to duty as much as lit had countersigned 13 Nos. of false and fabricated experience 
certificates issued by S/sb Rajendra Rai, Sub-Inspector, Lambodarjha, Sub-Inspector 
Ranib!as1i Rai, line 1nspetôç Sàka!dèo S ingh, Sub-Inspector Deonath Rai, Sub-
lnspectdrin favour of S/Sh Prabliat Sarma, Bken Das, Biren Bori7 Pranjat KatakL 
Mama I3ora , Dhannendra Kr. Rai , 	Ambika Baririan , Basanta Bhuyan , Prabbat 
Kalita , Dwipen I31iuyan , Kishore Kr. Pathak ,Cheniiam Saiina and (Jovinda Iuia 

without going through any documentary evidence and verification and on the basis of his 

countersignature, theTD1 I'ezpur IllaS regularized all the 13 jersons vide order No. 
X-l/CMI 1 I'/96-97/C011-7 dtd, 27/5/96 as 'lemporary Status Mazdoors and tlieteby, the 
above acts, he contravened the provision of Rule 3(1) and (2) of CCS(Conduct) Rule. 
1964, 

r1 tih 
,orjl MjrvlcJ 	i,corn q  

t( 	

9T1(1, 	i1t -  i 

&'-' 	I$U'J, LI1Y7 

v\ // 

1.• 



STATEMENT OF IMPUTATIONS OF MISCONDUCT 011 MISBEhAVIOUR 
SUPPORT OF TIlE ARTiCLE OF ChARGE FRAMED AGAINST Sri. .P 
J'ATIJAK , JiG UNDER SI)E 

( PhONES) HIS WANATII CIIA.RIALI, 
SONITPUR,TEZPUR,ASSAM 

Sh. 	P. Palhak w;is posted and functioning as iTO under Sub-Divisional 
Engirieer(Phories), I3iswana(h Chariali, Soriilpur, Assam during tIre year 1996. 

It is alleged that tire Vol had banned 	engagement of casual hibouLers in Irroject 
r.ircles/eleclri(icaliori circles by a circular/letter No. 27016/84-SiN, New t)eIhI did. 30/3/85 of 	. 

Krishnari, Director(StN) Posts and Telegraph. 	- 

It is alleged that a circular/letter vide No. 26914193-Si N-it dId. 17112193 was Issued by 
the Asstt. Director General(STN), Deptt. of Telecom, New Delhi In the subject matter of Casual 
labourers (qronr of temporary status and regulerlsn(lorr) Scheme, 1909 engaged fri circles after 
30/3185 end uplo 22I6188.' This circulanilelier extending the temporary status to all those casual 
mazdoors who were engaged by the project circlesfetectrificalion circles during the period from 3113/65 
to 22/6180 and who are Still con!inuinrj or such works where they were Initially engaged by violating 
I)nrrriln)g order dl. :30/3/05 and who me riot ebsent for more lInen 365 days counting bonn Itro rune of 

Issue of this order be brought under this scheme. 

It is alleged that incorporating all the condilions In circular/teller di, 17112/93 of Do f 
S/Sb. Rajendra Rai, Sub-Inspeclor, t.ambodar Jha, Sub-Inspector, Ranibilash Ra' tines inspector, 
Radharam Deka, Lines Inspeclor, Deonnlh Ri, Sub inspector all under SDE(P), Biswnthth Chariali 
had Issued 27 Nos. false and tnbnicated experience cenlirncales In tavo,ur of 27 persons whelpin they 
have beem shown Casual Labours and working from 1900 to 1996(February) continuously and No. of 
days they worked slnowri In lire said cenhllicalos. 

Ills alleged that Sb. Rnjenndn a Pal had issued 7 Nos. of false and tabnicaledr:ni lilicalos 
to 7 persons , they are 

Sb. Püwnrr IKalakl, Sb Lokrinlln lcalakl of 131swnnai1i Chanlali. 
2) 	• • 	Ms. Juil S arnia, 13/u (3olap Cli. Snrrnri, 131swunalli Ctrnrholl. 

• 	3) 	 SIn. Jitu Sarma alIas Ralul Sarrna, S/u Ide Rablram Sorma, Dongnon, 
• 	Biswanathr Charloll 

Sb. Gaqan Ohoyarn, S/u Inte PIruleswar I3truyari of Barobhuyan, I3iswanath 
Ch aria II, 

5) 	• 	Smt. Tunmoni Saikia, V/u Late Rabi Saikia, icashgaon, Biswanath Chaniali. 
Sir. Mama F3ora, S/o Late laburam core of Rangamati, -do- 

7). 	 Sb. dharmencira Kr. Pal, S/u Sb. Rajendra Kr. Pal, 	-do- 

2) 	SIn. (_arnbor.iar ii ro, the linen SI. had issued 6 Nos. of False and fabricated cetiticate In favour 
of 6 persons. 1 hey are :- 

I) 	 Sb. Prabhaf Sarma, 8/0 late Gargeswar Sauna of Soofea, 

• 	Sb. Filren flora, S/0 Lokeswar fore of Sootea, 

Sb. t3asanfa Obuyan , Sf0 lola Dhaiuram t3huyanof Gopalpur, Sornhlpur. 

1) 	 Sb. Prabtiat Kaliia , Sla late Dhlradulta Kaliia of Maharani, Sonilpur, 

SIr. Dwiperi Eihuynri, S/o Sb. Saridhan Rhruyan of Baroctnuk, 

Sb. Clnernirarir Sauna, S/0 Late Nareswar Sauna of Naharanni. 

Coiitd........ 

rid 
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Sh. Ram Bilash Ray had Issued 4 Nos. of Iso and fabricated certi1icte in favour of 4 personS. 

They are 4 

Sb. Abani Baruah, SIO Late Bhola Baruah, of BaruaChubUil, Sootea. 

2) 	Sh. Govinda Bhuyan, Sb Late TarinI Bhuyan of Bamullgaofl, Biswanath Chariall. 

3) 	Sb. Ambika Bara, Sb 	n Late PraesWar Barman, Mifonpur, Blswanath Ctiariafl and 
mn  

4) 

	

	Sh. Kishoro Kr. Paihak, Sb late Jogendra Math Pathak of Milanpur, Biswanath 

Chariali. 

	

4) 	
Sh. Radharam Deka , Line Inspector had issued 2 Nos. of false and fabricated certificates in 

favour of the following 2 personS 

I) 	Sh, Jiten Sauna, SI0 Late Nityananda Sarma of Borbhogia, Jamugurihat, 

2) 	
Sh. RamJI hagat, Sf0 late Jud Bhagat of Jamugurihat, Sonilpur. 

	

5) 	
Sh. Snkaldeo Singh had Issued 7 Nos of false and fabricated certificates in favour of the 

following 7 personS 

Sh. Biren Das, Sf0 Dolon Das, Geruabarl, Sonilpur, 

Sb. Pranjal Kataki, SI0 Jogen Katoki, of patiarchuk, Jamugurihal. 

Sb. Dhanpad Swargiary, Sf0 Birolaram SwargrY., Bh&eugUri, Sootea 

Sb, Jholiprasad Saikia Sf0 Sb. Jewram Saikia, Dagaon, Blswanalh Chariali 

Sh. Tilak Bora, SI0 Laburam Dora of Bongaorr,Biswanath Chariali. 

Sb, Babul Saika, Sf0 Darnbaru Saikia of Dagaon, Biswanatli Chatiali, 

Sh. Pulin Dora, Sf0 Puma Dora, Mazgaon, Tezpur. 

6) 	
Sh. Deona(h Ray, the then S.l had ISStJCd one false and fabricated certilicate in favour of Sh. 

Gavinda Bora, S/o Late Sivanta bota of Telecom Colony, Blswanatli Charlall. 

It is alleged that Sh.P. Pathak, the then JTO had countersigned , 3 Nos. of false and 

fabricated certiflcates as a token of correctness without going through any documentary evidence and 

\ verification and sent these certfficates to the TDE, lezpur for regularisation as Temporary Status 

Mazdoor(TSM) to the said 13 persons on the basis of his ceriiflcation, the TDE, Tezpur had awarded 

the Temporary Status to all 13 persons vide loiter No. X11CMPTI96-97IC0fl-7 dId. 2715196 wiUi 

\ immediate efiect and all the 13 persons had joined as TSM and drawing salary/wages etc. till date. ihe 

person In whose favour the said certificates were countersigned are as under: 

I) 	Sb. Prabhat Sarma, 1  

Sb. Uiren Bora, 
Sh, Siren Das" 
Sb. Pranial KatakI, 
Sb. Mama Dora, 
Sh. Dharrnendra Kr. Rai, 
Sb. Anthika Datman,' 
Sh. Basanta 13huyan,- 
Sb. Prabbat Kalita,' 

JO) 	Sh. Dwepen Bhuyan,' 

I I) 	Sb. Kishore Kr. Pathak,.! 
Sb. Cheniram Sauna and 
Sb. Govinda Bora.J 

Co i RI .......... 



• 	 .__._ 

wproii i c 	
57 

On Ihe basis of his cerfiflcation, fhe TOE, Tezpur had awarded the Temporary Status to 
all 13 persoimide letter No. X-1ICMPT/96-97ICOn-7 dId. 27/5196 with Immediate effect and all the 13 
persons haci)pined as TSM and drawing salary/wages etc. LIII date. 

Thereby all the above acts of Sh. P. Pathak contravened the provision of rule 3 (I) 

and (2) of CCS (Conduct )Rule, 1964. 

- 	 tiiiurni 
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Calendar of evidnçes (List of Documents) 

/
1) Letter No. G-I/jenl corr/95-96 dt 12-03-96 of Sri. G.S Mathur,SDE (I hones) 

forwarding
(Grps)l3iswanat}i Chariali addressed to Telecom District Engineer, Tezpur in rio 

 of 27 nos. of Cerlificates issued in favour of 27 nos Casuni labourers /Mazdoors 	. 

2) List of 27 casual labourers recommended by selection conhinittee for conferring 
Temporary S(atus ( Total  7(seven ) sheets ) 

A3) Certificate dated 10-03-96 issued in favour of. Prabbat Sarma S/oLate 
Gargeswar Sarma by Sri. Lautho(lar Jha S I 

Z.
4) Certificate dated 09-03-96 issued in favour of. Diren Dora S/o Lokeswar I3or " 	by Sri. Lambodar Jha S I 	 a i  
5) 

Cetificate dated 09-03-96 issued in favour of Biren Das S/o Dolon Das b 
Sri. Sakaldeo Siagh S I 	 y  

	

/ 	6) Certificate dated 09-03-96 issued in favour 
Of Prarijal Kataki Sb Jogen Katoki 

/ 
/ 	by Sri. Sakaldeo Singh S I  

	

7 	7) Certificate dated 08-03-96 issued in favour of, Mama Dora S/o Late Laburanu Z 	Dora by Sri. . Rajendra Ral S I 
7 	8) Certificate(lated 08-03-96 issued in Favour of. Dharrncudra Kr, Rai Sb 

Ra;endra lKr. Rai 	5 by Sri. . Rajcnd'nji S I 
9) Certificate dated 08-03-96 issued in favour of. Ambika Darmari S/o Late 

Praneswar Barman 	by Sri; Ram I3ilash Ray L I 
.10) Certica(c dated 08-03-96 issued in fIhvour of. Basauta Dhuyan 

Sb Lae Dliaiwn Bhuyan 	by Sri, . Lambodar Jha S I 
I I) Certificate dated 08-03-96 issued in favour of. Prabhat Kalita S/o Late 

/ 	Dhiraduita Kalita 	by Sri, Laritbodar Jha S I 
Certificate dated 03-03-96 issued in favour of. Dwipen Bhuyari S/u Saudhari J3huyan 	by. Sri. . Lanibodar Jha S I 	 . 
Certificate dated 08-03-96 issued in favour of. Kishore Kr. Pathak Sb Late 

	

/ 	
Jogendra Nath Pathak 	by Sri. . Raw Dilash Ray L I 

/ 14) Cerlifictite dated 08-03-96 issued iii favour of. Chenirani Sauna S/o Late 
Nareswar Sauna by Sri.. Lambodar Jha S I 
Certificate (fated issued in favour of. Govinda Dora S/0 Late Sivanta Dora 

	

/ 	by Sri.. Dconatli Ray S.! 
Letter No: X - IbRMP'f/9697/CON 7 (ltd 27-3-96 of TDE 

03). 	
rrezJ)ur i.r.o 

rcgularizatjori of casual labourers as TSM ( Total sheets 7 Nos relevant page at 

AttestC(J photocopy of'13.A. Part-li passed certificate Imssed in 1992. 
/ 18) AItCSIC(! 

PIIOtOCO1))' oIB,A. Part-IL passed riiark. sheet in the year 1992, 
I 9) Attested photocopy of Higher Se 

u.S School passed in 1990. 	condary passed certificrite dtd 7-7-90 of Chatia .-/  

20) Attested copy of certificate No. 16'dtd 3-8-93 issued in favour of Sri Dharrnencjra 
Kr Ray, S/O Rajendra Ray who passed I-ISLC Examination in 1993 and ADMI1' CARD 

2 I) Attested pilot (COf)y 
of pass cclii hate of Dak shin Kdlabarj I I.E. Scl1ool,Soripur 

issued in fhvotii of Sri I)ipen E3huy11n S/() I)ebesvrir Bltuyan who passed I ISLC Exam in I 992 



Attested phocop; Of FLS Exam passed ccrticate of Sri Ba a a Bhuyan Sf0 
/ 	Dhaturarn Bhuyan, who passed in 1992. 

Joining Report d(d 30-5-96 of Sh. Kisliore Kr. Paihak as TSM. 
1) Joining Report (lid 30-5-96 of Si'i Khargcswnr Uornh as 'FSM( Maitia Iloin). 

) Joining  Report di(l 30-5-96 of Sri Biren Das as TSM, 
6) Joining Report did 30-5-96 of Sri Gobinda Borali as TSM, 

Joining Report did 30-5-95 of Sri Chenfram Sarma as TSM. 
Joining Report dtd 30-5-96 of Sri Prabhat Sarma as TSM. 
Joining Report did 30-5-96 of Sri Pranjal Kataki as TSM, 
Joining Report (1((1 30-5-96 of Sri IThen l3orah as TSM, 
Joining Report did 30-5-96 of J3nsan(a lihuyan as TSM. 

'32) Joining Report did 30-5-96 of DItarmeudra Kr. Ray as TSM, 
Joining Report did 30-5-96 of Sri Ainbika J3arman as TSM. 
Joining Report did 30-5-95 of Sri i'rabhat . Kalita as TSM. 
Joining Report did 30-5-95 of Sri Dwipen 13huyan as TSM. 
Letter No , E-19 8/O'J'Bp/9394/197 did 15-5-93 of TDE/Tezpur i.r.o Promotion ,Z 	order as LM-IL of Sri Sakaldeo Singh w.e.f. 29-1-92. 
Letter No. 210/BCR/Scheule/9394 /108 did 5-5-93 of TDE,Tezpur ito. 7 	promotion of Sri Ram Bilash Ray, Linemanj1jJJJn lnsp.. w.e.f 1-7-92. 

/
38) Promotion order as Lineman of Sri Latnhoclar Jha w e.f. 27-2-86 vide 

No.E- 198/OTJ)p/8889/149 di(I 20-7-88 of 1'DE/'fezpur 
Promotjo11 order as Sub-lnsp. Of Sri Rajendra Ray (at SI. No, 29) vide L/No 
. E-198/0TBp/90.9 I/IS did 7-6-90. 

Forwarding letter (Carbon copy) of Sri G.S.MaUiur, SDE(P), Biswatiath Charali 
addressed to TDEJTezptir with proforma of 27 Casual Mazdoors and attested 
copies of documents of all 27 candidates vide Is/No. E -20/CMJCL1/96...97/2 dtd 13-5-96. (Total 03 Sheets). 

,. 4 1) Gradation List of 27 Casual labourers of I3jswanntth Chai'nlj Sub-Div0 ('l'clecom) 
with tCcOn1nIen(JltjOfl for nguIariznu(jo, of casual Iaboureras TSM of Selection 

/ 	Coniinittee (1 otal-02 sheets 
42) Letter No. 	 IE-38/CMpT/VoIii,96 97/15 did 30396  of TDE/Tezpur addressed to 

Dy. G.M.(Adfti,i) 0/0 the CGMT/Gtiwajjn,tj regarding etiagement of casual 
labourers (no casual labour was engaged in the division). 
(File No, X- l/CMPi7TzJCoJl I 996,relevant page-72.orjgjnaj in case No. RC- 10(A)/97SJ1G at SI. No. 24) 

Z /
43)Letter No. X-I/CMpf/'I'7J959G/C0i1fjI/J dtd.25-3.95 of 1DE/T'ezpur ito. 

Constitution olSelectio0 Committee for conlirming casual laboUrs to TSM(FiIe No, X- I/CMP[pf?/COIIf(llIJ99S relevant page 15 original In case No. RC-. ! 0(A)/97Sf1G at listed document SI. No. 26) 
Letter No: I /CMPT/9495/168 dtd 17295 ofTDEfrezpur addressed to AssEt. 

Director TelecomE&I), 0/0 the CG.MT/Gu%yallati i.r.o NIL report of Casual 
Mazdoors w.e.f. 31-12-93 onwards(Iiie No. Rectt-3/1 o(p8t Loos,.1kectt 
3/1 0/pati-1Jf7jh CGMt/GJwal)atj relevant pgè- I I 7,original in RC- 
I 0(A)/97-sf-Ic; at listed document SI No 28) 
Letter No i/-3 8 /CMIIJ'/V(,l11/12 did 7-12-93 f 'FI)Efi'ezpur addressed to / 	Asstt. I)irector Telecom(E&R), 0/0 the CGMi7GuwaIiatj i.r.o. NIL Report of 

/ 	recitnietit of Casual Labotirs afler 31-3-1985 (File No, Rèctt-3/10(pa,1 / 	II)/Loose,Rec((3/IO/i)art 111 Old) the CGMT,Guwajiatj relevant page - 76, 
original in RC- I 0(A)/97-Sf JO at listed document SI. No. 29) 



V 	
46) Original letter No. 269-4/93STN-11 did 17-12-93 of Assit. Director / 	General (STN) ,NewDejlij i.r.o. regularizatioll of casual labourers engaged in 7 	Circles afler 30-3-1985 and upio 22-6-88 (Fe No. Rectt3/10/part 

	 3 tl)/Loose,1cct(3/ IO/part-1 II of 0/0 (he CGMT,Guwaliatj relevatit page-3 
 Original in RClo(A)/97s1.l(; Document lis(ed SI No. 30) 

	
5 

Let (ci Nu. 280-8/9]-SlN dated 27-7-91 oiA 	Director Geul ( SIN),  New 
/
/ 	

Dcliii (original in case no RC- lO(A)/97S1.,(; document listed si no .3 i )• 
Letier No. Rectt -3/10/part1I1/3 (ltd 26-8-93 of ADT(E&R), 0/0 (ire 7 	addressCl to 'Jl )E/lezf)tlr(Original in case No. RC-1 0(A)/97Silo SI. No. 32) SI no 47 & ft are relevant with Si. No. 45 above). 9) Lctte No, E-38/CMPJ'/V01 1 II/9697/15 dtd 30-8-96 of TDE,Tezptjr addressed 

/
/ 

	

	
to Dy. GM(Adrnn), o/o the CGMi',Gtwafiatj iso. engagerne, of casual labours 
(NIL report) ( File No. Rectt3/1O/paV 

Of CGMT/GjwaJiati rel original in 
ftC- lO(A)/975J.j(; documentjistedSi No.33) 	

evant page-4 
 SO) Joining report dtd 12-2-95 

of Ram Bilasli Ray as LI addressed to SDE,BiSWiatII .7 	Charalj 

Joining report did 26-3-95 
of Sri Larnbodar Jha, as SI addressed to SDE(Gp), Charali. 

Joining report did 18-6-95 of Sri Sakajdeo  SDE(G),i3/Charali Singh as SI(0) addressed to 

Joining report dtd 3-395 of Sri Rajendra Ray-il as SI addressed to SDE((3), 13/C haral i. 

Seizure Memo did 11-9-93 
Sei7.uce Menjo did 29-3-98 
Seizure Menlo dtd 21-4-98 
Seizure MeIn(] did 01-3-97 

Seizor c Meuro (ltd 1-8-97 in RC lO(A)/9751 1(3. 
Seizure Menio did 6-I 1-93 
Attendance Register of ISM under  

March/l998(CftaraIj lncharge) 	
SDE(P),GrB/C1Iari from June/1996 to /  

/ 	61) Attendence Register of TSM flout June'96 to Jan'93. ( 	,.62) 	--do-- 	
of TSM front March'97 to Dec'97 

--do-- 	of TSM un 
Dec'97. 	 der JlO Gr. (West) Pavoj from June'96 to 

Attendance Register OfFSM of Sootea Ezchanige from jun to Dec'97. 
Attend, Register of TSM  

Apnl'9 	 under Gohpur telephone Exchange from June'95 to 

Aitendence Register of'IS4 under (iliG Exchange from june'96 to April'98 ., 67) Attenderic Register 
of ISM of o/o SDE(P), 

/CltaraIi horn June'6 to March'93 

Atlefidence Rcgisf(j o1i5j of tlnrgang Exchange horn JuIy;96 to 
April'g --do--  

April'98 	 of TSM of tiedeli Telephone Exchange from June'96 to ,../  

70) 	--do-- 	
of TSM of'Jarinrgtjri Exch ) ft o Ca ange fot Jue'96 to Dec'97. 

7 	
se No. ftC II (A)/97S1 1( 	

rn 	n 
. 72) Letter No. 1

DM/Tel005/çJJ1 dt(1 11-893 of Sri B.K.Goswanij TDM/Tezpur i.r.o. non - availability of ACG- 1 7 with encIos 	(two Sheets) (original in RC- IO(A)/97-SJ 1G. I.)oCunrJenit lis(ed SI No 53) 

73) Rule I I (['art-Ill of ccs 
Rules) i.r.o sanctioning authority ofProsec,tiort F. 

Sahcti 	
Ordc 



  

 

aleiRIer of evidence (Oral) 

rrj l(A)/O7.S1I( 

) Sri B K (Joswarn, I DM11 C7pur RIO 100/, Jesso, e Road, DumDum,13hagd)atI / 	
Par k, Cafcitta700074 ---I le will prove that no ACG- 17 (Payment vuchci of 
casual labourers) are available in his division which cornnIurjjca(ed vide 
document listed SI. No. 102). 
Md. Islam Ahnied Sf0 Late J3nsijddji, AIiInCd, Chief Accounts Officer 

0/0 the 
rDM,TezJ)Ir__L.ie will prove that payment are made to casual Inbouis, if engaged 
on ACG- 17 farm and AO (Cash) is the custodian of the Same. lie will also prove 
that ACG- 17 are not avahla[)f c lbr the period from 1988 to 1 996(Fcb)' He 

will also prove documents seized from him vi(le seizure memo dtd 11-9-98. 
Sri Sandhan Ch. Deka, Sr. TSO under SDE(P),Bisyariatji Charaij Rio Nabapur, 

Biswariath Char au ,Dis: Sonitpur(Assam)(priniai.y witnes).J.je will identify the 
sign1a(ure of SilO. S. Ma(h( .1 rSDE(P)RPCJllkrlI)fll .(y the then iTO, P. Pal Iik,JiO, 
Rajendra Rai, Lambodir Jha, Sakaldeo Singh all Sub-Insj3. , Ram J3ilash Ray, 
.Radha Rain Deka both Line Iusp. And J)eonath Ray ,Sl on certihcatcs issued in 
favour of 27 persons now TSM wi - king under SDf(P),l3/Chniralj Sri Deka will 
also prove docunients seized from hirir on 29-8-98 
Sri Girish Saikia,fl' 	LIIRICI 5 t 1  l))/(lmrali R/() Nabapti, ,l3/ChuIi l)ist, So1Ii!pnIr(As1) (l'rirIlary witnc.s5)......1 Ic will prove the same fact as will prove by witncs5 at SI. No.3 abve 'I 	5) 
Sri Uperi Swargiary, Sr. Acctts. Offlcer,o/o the I'DM,J'ezlflir RIO Indira 

Nagar,Tczpj Dis(:Sonitpul(Assam) 
Sri Ajil Kr. San kar, (lie (lien 

S[)[(1 JRD),now SI)Oi7I'cpi RIO Vill & / 	P.0.;LTheki(IjIj Ward No.6 Dist:Sonitptir (Asam) 
Sri Dharmcswar Payeng , the then SDO(P),Tezpur now DEP1iones)Jor

.1iat R/O 
lown I3antu, North Lakhirnpur, Ward No. 14 Dist: Lakhi1flpur(Aqsani).sf No. 
5,6&7 will prove (hat they were the members of selection committee for 
Conferring temporary status to casual mazdoors/labot,rs coisti(utcd b Sti 
M.K.Ggoi (lie then i'DE;fejur and they had recommended to 27 Nos. casual 
labourers for TSM. 

Sri H.S. Debna(h JAO,o/o theTDN4/Tezpur(seizure witness,not examined) 
seizure memo dtd 1-8-97. 
Sri l).C.Pal,Asstt Director Telecofn(E&l) 0/0 the CGM1'/Guw(IJIa(i(sejzure Witness not exanunied) 

., 10) Sri Anil Cli. Dutta, Phone Mechanic under SDE(P), B/Charalj(not examincd) 
I--ic will prov e  th 	m e docuet seized vide seizure memo dtd 21-4-98. / 	

II) Sri IJarman inspector, CB1,Gu\.aiitfi(J 0. of the case). 

\CY 
qba\ 
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To, 
The Chief General Manager, 

Assam Telecom Circle, Guwahati —78,1007 

Dated at Biswanath Chariali, the 17.8.2000 

Sub:Denial of charges framed under rule I4ofCCS(CCA) Rules 1965 

Ref Your memo no vig /Assam /DISC- 11112000-0.1/4 Dated the 31-7-2000 

Sir, 

With due respect and humble submission I beg to intimate you that the charges 
framed against me vide your memo. under reference is totally denied. The charges, that I 
have countersigned 13 nos of false and fabricated experienced certificates issued by 
SI/LI working under me are without any proper/valid evidepce. 

in this regard I would like to mention here that I had joined in the department in 
February 1991 and after my joining I never came across any such letter from DOT 
regarding conferring temporary status to casual mazdoors engaged before 22/6/88. 

That sir, after joining in the department as per departmental norms I was entrusted 
to carry out certain works like maintenance and construction of L & .W works, laying of 
U/G cables, errection of D.P.Boxes, installation of new exchanges and so on. For these 
types of works detailed estimates were prepared keeping provision of engagement of 
labour which were approved by the competent authority. Accordingly inazdoóis were 
engaged for the jobs entrusted on me and as soon as the work was over they were 
terminated. The period of engagement of mazdoors was specified on the basis of work 
load and the payments were made through the LI/SI from time to time from the 
temporary advance received against the approved work. 

in fct 1 could remember that during my period I have countersigned certain" 
certificates issued by some SI/LI after proper verification and, right now of course 1 
cannot remember how many certificates were counteisigned by me after a lapse of 4 
years which I can well confirm after going through the original certificates. But I am sure 
that those certificates were never forwarded to any kind of authority for appointment 
under any reference. 

Moreover in this regard 1 would like to bring to your kind notice that in annexure 
IV of the charge sheet some oral witnesses are included and through some of the state, 
witnesses the prosecution wanted to prove that no ACO- 17 (payment vouchers (if casual 
labours) are available in Tezpur Division. in this situation it is not possible to justify how 
the prosecution will prove the case of countersigning false and fabricated certificates by 
the charged officials. Hence I cannot understand that during the preliminary inquiry the 
officers conducting the events in question whether made proper verification to asceijain 
the reason of non-availat)iiily of account particulars which were to be with the Account 
section of the department. The charge thus flamed against me may vitiate natuqil justicp 
for me. 

Sir, in this circumstance considering all the facts mentioned above I would 'like to 
request you to kindly drop the charge flamed against me to avoid any wastage of 
departmental mandays and to relieve me from further anxiety 

Your aithfully 

(PSa 

\A' 
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IN THE CENTRAL AIMINISTRATIVE TRIBUINAL 

GUWAHATI BENCH ::: GUWAHATI 

In the matter of : 

O.A. No. 125 OF 2002 

Pramod Kumar Patbak 

....... 
Va- 

Union of India &Ors. 

S • • S S • Reondents • 

written $tatementa for and on behalf on Respondents 

No. 1, 2 9  3 and 4. 

It S.0 • ]s, Asstt. Director Telecom (legal) 

Bbarat Sanchar NigaE Ltd, Office of the Chief General 

Manager, Assam Telecom Circle, Guwahati do hereby solemnly 

affirm and say as follows : 

1 • 	That I am the Asstt • Director Te lecol (Legal ) 

Bharat Sanchar Nigam Ltd, Office of the chief General 

Manager, kssaa Circle, Guwahati and as such fttlly acquain-

ted with the ±cts and circumstances of the case • I have 

gone through a copy of the application and have undersiod 

the contents thereof. Save and except whatever is speci-

Lically admitted in the written statements the other 

contention and statements may be deemed to have been denied. 

I am competent and autborised to file this written statements 

on behalf of all the respondents. 011 
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2 • 	That with regard to the statements made in para 

graph 3 of the application the respondents beg to state 

that the applicant was empanelled for promotion to the cadre 

of 8D 9, wbject to the Condition that there was no disci-

plinary case pending against him. It was Incumbent on the 

CGMT, Guwahati (Respondent No .3), under whom the applicant 

has been working to enwre that the condition of promotion 

is satisfied before actually effecting the promotion order. 

Since a formal disciplinary proceedings had been 

initiated by the competent disciplinary authority for good 

and sufficient reason and the same have remained inconol.uaive 

up to the relevant period of time, deemed se].ed cover 

procedure was adopted against the applicant and he was not 

allowed to take up the charge of promotional post. 

The action of the Respondent No.3 is in conformity 

with the rules and there is no illegality. 

30 	That the respondents have no comment a to the state 

rents made in paragraph 49 5, & 6 .1  of the app licat ion. 

4 • That with regard to the statements made in para 6.2 

of the application, it is stated that the same are matters 

of records. 

5 • 	That with regard to the statements made in para 6.3 

and 64 of the application the respondents beg to state that 

the applicant is prima facie found to have involved himself 

in irregular engagement of cawal labourers In defiance of 

strict prohibitory order • The materials available on 

departmental records also suggest that he has issued false 
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certificates with malafjde intention of providing undue 

and illegal benefits to unauthorised person for absorption 

in the department. The applicant's conduct is not above 

board. 

The conditional promotion list prepared by BSNL 

in eludes the name of the applicant. The same does not 

confer any absolute right on the applicant or his promotion 

to SD. According to condition laid doun in para-2 9, if a 

case of the type mentioned in GOl ON No • 22011/4/91 BSTT (A) 

dated 14.09.92 is pending against any Govt. Servant, ach- 

official should not be promoted to the higher gTade even 

L I tbrougb his name is included in the list. 

6 • 	That with regard to the statements made in para 6.5 

of the application the respondents beg to state that the 

representation of the applioat was duly considered and he 

was comuinicated the compelling reason for withholding his 

promotion. 

7 • 	That with regard to the statements made in para 696 

and 6.7 of the application the respondents beg to state that 

in reply to his representation, the applicant was categorically 

informed that due to the pendency of the disciplinary case 

against his it was not lawfilly possible to promote him to 

the cadre of 8DB. The decision against promotion of the 

applicart 4 was a conscious one based on the approved guide-

lines of the G.O.I. as contained in ON No. 22011/4/91-gSTT(A) 

dated 14.09.92. 	 2,) 
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8 • 	That. with regard to the statements made in para 6.8 

of the application the respondents beg to state that there 

has been large scale irregular engagement of casual labourer 

and subsequent grant of Temporary Status in contravention 

of Departmental Thiles in Tezpur SSA • The CBI made through 

inve atigat ion in the matter and submitted their final report. 

According to the repo3ft some of the departmental officials 

including the applicant issued false and fabricated I

certifi-

cates to show that the casual mazdoors had been working for 

years making them eligible for grant of Temporary Status 

when in fact, these person put on duty for the period recorded 

in these certificates. Based on this false certificates the 

per son were granted Temporary Status. 

The appropriate departmental authority examined the 

CBI report and the materials collected during the investi-

gation. It prima facie appeared that the applicant has 

indulged in corrupt practice with ma].afide intentibn to 

provide employment to outsides through fraudulent means. 

The authority also consulted with OVO and arrived at a decision 

to conduct departmental enquiry under the 'provision of 

Rule-14 of CCS(COA )Tules. Accordingly a memorandum of 

charges were framed and served on the applicant on 31.07.2000. 

9. 	That with regard to the statements made in para 6.9 

and 6.10 of the application the respondents beg to state 

that the applicant has 4 denied the charges framed against 

him and de sired to be heard in per son • Since the charged 

Govt • servant denied the charges a duly appointed 109.  will 

conduct the enquiry as per provision of the rules after 
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affording the opportunity to the applicant to defend his 

case. 

10. 	That with regard to the statement s made in para 

6.11 to 6.15 of the application the respondents beg to 

state that the SDR named in pam 6.12 were promoted to 

SIB as there was no DiscipLinary case against them at the 

relevant point of time These officers were promoted to 

SDE in 2000 before the completion of the OBI inve stigation. 

All these officers are seniot to the present applicant. 

The case of the applicant is not comparable to 

those S]s as they belong to earlier batch and disciplinary 

proceedings had not been initiated up to the date of their 

promotion • In the case of applicant a disciplinary proceedings 

have been initiated by issuance of a formal charge sheet On 

31 .07 .2000 and the same was pending at the time when the 

promotion fell otherwise due. The ehage sheet in the instant 

case was issued on 31 .7.2000 and the written statement of 

the applicant was received on 09.11 .2 000. Since the applicant 

denied the charges an enquiry officer of the level of 2)3 

wa a appointed on 8.11 .2001 to enquire into the charge a. 

However, before the 1.0. could complete the enquiry 

he had to be transferred to another post on administrative 

exigency • The disciplinary authority appointed a new 1.0. 

on 11.01 .2002 and the newly appointed 1.0. has since completed 

the regular hearing on 23905.2002. The presenting office 

and the charged Govt • servant have been dtreoted to submit 

their respective brief on receipt of which the 1.0. will 

prepare his report and submit to the disciplinary authority. 
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In the fact and circumstances of the case as above 

there was no avoidable delay in conducting the enquiry. 

11 • 	That with regard to the statements made in pam 6.16 

of the application the respondents beg to state that it is a 

oae of adoption of sealed cover procedure during the pendenoy 

disciplinary case • The question of imposing penalty etc. will 

arise after the conclusion of the on going departmental enquiry 

in the event of the charges are established. 

12 • 	That with 4 regard to the statements made in 

para 6.17 of the application the respondents beg to state 

that according to the guidelines issued by the G .0.1 Deptt. 

of P & T vide OM dated 14.11.92 Govt • Servant against whom 

- a charge sheet has been issued and the disciplinary case is 

pending should not be promoted until he is fUlly exonerated 

from the charge S. 

13. 	That with regard to the statements made in pam 6.18 

of the application the respondent s beg to state that the claim 

of the app Ucant is not overlooked • He has been duly consi - 

dered for the promotion to the eathe of SDE. However, since 

the adverse situation has arisen before be was actually 

promoted to the higher post, deemed sealed cover procedure 

is adopted as psrau 7 of the OM dated 14.11.92 • His 

case will be reviewed after the conclusion of the disciplinary 

proceedings on the basis of the outcome of the ease. 
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That with regard to the statenents 'ade In 

para 6.19 of.the application the respdents beg to 

state that it is not mandatory to place all charge.-  - 

sheeted (ovt • servant under suspension. In the fact 

and circumstances of the ease the authofity did not 

0 on aider it essential to place the app 11 cant under 

suspension • The nan-suspenbion is not a valid ground 

for waiving the sealed cover procedure against the 

applicant. 

That the applicant is not entitled to any 

relief sought for in the application and the same is 

/ 
	

liable to be dismissed with costs. 

Verification • - . • 1• 



TIER IICAT ION 

I, S.C. Das, Asstt. Director, Telecom (Legal), 

B .3.N .1, 0/0 the Chief General Manager Aseaa Te lecom 

Circle, Guwahati being duly autborised and competent to 

sign this verification do hereby sbleiinly af firs and 

state that the statement 8 made in paragraphs 

of the application are true to my 1iowledge 

and belief, those made in paragraphs 

being matter of record are true to my information derived 

therefrom and those made in the rest and humble wbmisaion 

be fore the Ron 'ble Tribunal. I have not suppre seed any 

material fete. 

And 1 sign this verification on this 4 th day 

of June, 2002 9  at Guwahati. 

( 

4ft 

eb 
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NO.OI 7I4IW1.JH(A 
Vj 	Qovimmnt of India 

I 7 	/ 	 MIntsty of PernonMi, PUbHC Gti.vsncas end Pensions 
I  / 	 DpaIb7W Oww"Mou Tra!nkg 

Noith Bbdc, New D.ft 110001 
U)• urn $ w 

OFFICE MEMORANDUM 
Subjecothkc( Govmniiin isommift against whom 	Ifl 	 am pndkg 

is undo lew.stfgatlan . Pvc.dur Md QuWiP lob. 1bn 

O$LNo. 

 

NundarsignadtildIrected to ref., to Dsp*ttrnsnt of Personnel & TraWng OM No.22011121$6.ESU.(A) 
dated 12th Jwiu.igee end stbs• I,stsubn* Issued from time to time on the above iti1 * lo  wy 

2z0111vfl.Esu a - - —that the procedure and gulOUn,. to be foIbw.d in the maner of promotion of Government s.dvssds .gUfl* 
4111.14.1.77 (itl Whoifl OU)CudIfl9I VIPIdI9 or whoae anthd b undar iw,i4atlon twve bean miewed 

	

$2 	 c4l C*ttUD) Government have also ncticed the Judg.m.ffl dated 27 oe 1991 of the Supreme Cowl In Union of 
32011121U.E.tt.A, 

	

	w101estcvs.KV;J.nklrnrnsnstc.(MR1991 SC2OIO). Marnsultofthimvlewandlnsupsruulono(aIth. 
u,f lit inst *nron1ha itj.ot (referred to in the margin), the procedure to be fallowedin$ regard by the 

di.31.7.U. 	r 	uthodU.sconcornd Is laid down In the subsequent peru of this OMfor thek guidance 
Ceue ol O.v.mfum t At the time of consideration of the cases of Gornm.nt $oivsnts for promotion, detds of Government 
5,rveMs is who.i. 51usd.. servants In the consideration zone for promotion falling under the foflowing categories should be spicdlcaily. 
applicable. brought to the notice of the Oapazirnent& Promotion Committee:- 

!) 	Govimmont servants under suspension; 
1) Government torvanin In respect of whom a chugs sheet has b..n1sSid and the disciplinary 

proceedings are pending; and 
/lii) Government servants In respect of whom prolocutlon for a'cr1mkiaicterge:15 pndin. 

P,oceduts to be rotIowsd., 	2.1 The Oapattmuntai Promotion Committee shali assess the suitability of the Government servants byOPCIntespadol 	
within the purviow of the circumstances mentioned above alongwfth other eligible candidates wfthout 

/>' taking Into consldoraUoi the disciplinary cue/criminal prosicutlon pending. The assessment of the DPC, 
IncludIng 'UrrniorPmomotian', and the grading awarded by it will be kept in a sealed cover. The cover will be 
superscribed Flnd1nge regarding suitability for promotion to the grads/post of ,................. in respect of Shri 
..  ............................................... ............... (name of the Government servant). Not to be opened tifl the 

• 	 terminationof 	the 	disciplinary 	case/criminal 	prosecution 	against 	Shri 
........ . .............. .... . ........ ...... ............ ' The proceedings of the DPC need only contain the We Thel 

flndtngs are containe4 in the attached sealed cover. The authority competent to flU the vacancy should be 
separately advised tofIUthe vacancy in the higher grade only In an officiating capacity when the findings of the..4 
DPC in respect of ihitsblIity of a Government servant for his promotion we kept In a sealed cove. 

P,oc.durs bp eubssqu.nt 	 The some procedure outlined In pars 2.1 above wit be tolbw.d by the subsequent Departmental 
OPCs. 	 Promotion Cornmfti,as çonvqned tili the -d!scfpllnaiy csee/cvtrnlnui prosecution against the Government • 	 servant concerned is concluded. 	 ,.• 	 - 

Action .fl.r eompI.lIoiof. 	3. On the conduskc, the disciplinary cue/criminal prosecution which results lfl drping of skgatbns 
disciplinary cassicriAhal

against the Govt. servant, the sealed cover or cov.rs shalt be opened. In cue the Gowrnment servant Is 
conIetaty ixonerazed, the due dale of his promotion will be determined with ref stance to the position assigned1 
to him Inthe findings kept in the sealed covsr/srs and with reference to the date of promotion of his nest KnIor ) 
on the bails of such po&ulort. The Government servant may be promoted, lt necessary, by IIrSnIn9 the nbJ 
most officiating person. He triny be promoted notbta1)y with reference to the date of promotion of his junior.)) 
However, whether.1hs officer ccncernad will be entitled to any Inc of pay for the period of nntln& promotion 
preceding the data of UctUal promotion, and t so to what •xtont, will be decided by the appointing authorIty by 
taking Into ccnsldsrsilcn at the facts end circumstances of the disciplinary pmcudlngfctfminul pmsioutlon. 

arrears  ItIsnotpolHIto 
sntIpats and enumeuue .xhru.isthrely all the circumstances under which such denials of arrears of salary or 
paaybecomnanscesury. How.ver,th.remaybecas.swter.thsproceedings,whetherdlscipltnaryor,  
criminal, are, for example delayed at the Instance of the employee or the diarance in the dIsciplinary 
procead1ngsorsuittsi lntheamlnalproceedingsiswfthbenetftofdoubtoronaccountdnon-avslablhtycf 

	

• 	 evidence due to the acts aurbutabis to the employee etc. These are only some of the circuns1aflcss whire 
such denial can be jusWied. 

3.1 V any penalty is imposed on the Government servant as a result of the dislcipinsry proceedings or I he 
is found guilty in the crimh& prosecution against him, the findings of the sealed cover/covets shall not be acted 
upon. His case for promotion may be considered by the next DPC in the normal course and having regard to mi 
penalty imposed on Nm. 

32 II Is also clarified that In a cue whete disciplinary proceedings have been held under the relevant 
disdnaryruleslmlnshoutdnotb,lssued asarosufldsuC*lpl!Oca.ding$. ititisfound, usresu*ofthe 
proceedings, that some blame ittachas to the Government servant at least the penalty of 'censure' should be 

/ imposed. 
Sis Monthly reviewOf/ 	4. Ills necessary to insure that the disciplinary case/criminal prosecution Instituted against any 

,5o•iI.d Covsf cs7 	Government servant Is not unduty prolonged and all efforts to mallso expidifiously the proceedings ihould be 

/ 	taken so Iha'. the reed for kee3lrg the case of a Government servant In a sealed cover is limited to the barest 

/ mInimum. it has. therefore, been decided that the appoint'ng authortIos concerned should review 
compreheasvety the c.isos of Government servants. whose suabiiity for promotion to a higri.rgradehU bitt 

ket In a sealed roveç on the 'Ixpiry 01 6 months from the data Cf cnvening the first Departmental Promotion 
Committee wruth hadidjudgod his suitability and kept its liridings in the seated cover. Such a review should be 



dons subsequently iso wiry six months. The rsvt.w sha,ld, hfl.r aia. cova the psog?ia made in the '4 	dliclpilnary pm.dinqsrtmlnid pms.ctJon and the fwth.r measUres to be taken to cxpsdlte U*r 

tw 
completion. 

dllnay css/ airninsi pros.idon agalft the Gcvemnsnt wysrd S not conthxled sn sitat tbe 
of two ye.ri from the dais of the mutbç  d  the fist DPC, which k.j* Its flndkgs In rmpeot of the Government 
servant In a is 	veqbtsxh .iitusikn the appalrsdtvj outhorky may review on cma of theG r SEVant. 	h.jJ& 	ur!d.r elipansion, to consldsr the d.sliablIty of gMng hbn 	ptomo1loni/ k..ping In view m4 loliowha updI- 4 	 I  

a Whethar the iprornJtion of the offr wW be aqsb'sst public Interest 	 ' 
b Whether the cfwgu era cmv. snatch to WWT$nI contb'ss.ied denial of promotion ,  c WhsthsrThors is any IksIihood of the cue coinIng to. condusion In the neerfi*ns 
d Whatfior ffi.4d 	bth. flnasatbn of proceedings, dsith'serüi or in S coult of 	is not  - 	_Indlr,otly aW(bJtabL. toth&Govsmmerd serverd concerned, and 	 - 

* • Whether therssany IO.alshood,of misuse of offidel position wtdch the Gov.mflierd $iivaM ms 
oupy akoçadhoc promotion, which may adversely elf Id the condxttM dspit 
cesst1mInpJ pms.cuuon 	 -. 

ThpIng euthomy sioiM also consult the CntraJ Bureau of mv 	Eondtthelr vwIntO) 
1w.r'se dspwttn.rd 	cqedings or i6LeI pms.wtjon arose otof thrbwNadons condad 

S hhi case the ipofriJng authority conies to a conclusion that I would rot be sirattthi Ea Interest to 
allow 4d4'spromoticn toth. Government s.Ivsnt, his cue shoUld be pI.d beforthe flSatOPO held Iith 
normal course alter the .xplsy of the two year period to dclda whither the officer S suitable for prornulton on 
ad•hoc basis. Where tho Government servant Is considered for adhoc promotion, the Dipsstm.ntai 
Pomotlor, Commluse should make its aus*sment on the buts of the totaitty of the Intl dUas record of 

• 	 • 	service without eking Into aunt the pending dIscIk'sery cu.b's'slniJ prosocutbri g$lnst hSTL 
5.2 After a docislon is taken to promot, a Government servant on an &;f-hw basis, an order of promotion 

may be Issued muting It clear In the order Ilseit that:- 
I) th. promotion Is b.lngm ad. on purely & d&cbsWs and the th4sx prcmodon wJ not corOr any rug,-for regulsi' promolion and 
U) 	the promotion shaiIb. untII further ordarr. It should lisa be Indicated In the orders that the Government restive the tight to cancel the hx promotion and revert at any time the Govecrwnent 

servant to the post from which he was promoted. 
5.3 If the Govemmen(seryvfl concerned alquthid in the ufrninal prosecution on the merits of the cu. • 	 otis fully Ixonersted In the dspartrn.rnai proceeding.; the ad.hoc promotion already mad. may be conffrrned 	: and the promotion treated se a recjuler one from the datsal the ad.hx promotion with all aftnelent benefits. In 

cas. the Government servard could have nomsifl got W regular promotion from a dal, prior to the date at h1 	' ad•hoc promotion h ref orobce tohls placsrniln the OPO proceedings k. In the sealed 	s).sM the 
• 	 auai date of promotior of the parson mnksd Imrnedla ely Junior to him by the urn. OPO. hi would; also be 

allowed his due seribrity and. benefftc 	nal'omotion as envisaged In pars 3 above. 
.5.4 U the Goyurnsrst s.,var not aufttjd on merits In the almirsal prosecution but pureIyon t$dU1IC$i 

grounds and Government either proposes to lake up d'si matter to a higher cowl or to'pmossd$Inst him 
depajmenaltyr)fthQoy,mment servant Is not sx6n.rst.d Inthe depa,tmsn1eIProo..dlnqs,$hoad.hx 

• 	S.ss.d eov,v preced urs 	 The PrC66dulrp outlined In the preceding peru should also be fol*ed In ionsIdering th&m for 
for con finnaLWL 	 confirmation alan officer under suspenlion, stc A permanent vacancy should be reserved tot $uch an officer 

• 	when his casi piscod In ualsd cover by the OPO. . 	 • 	• 
• $.sI.d cuvproo.d 	 '7. A Government ía rvsnt, vtsô isrsoommerded frPrnnàóàn by the O.pártm.Mid Promotion otmInee 

dr bs.Mn whoie case any of the circumstance, mentioned In pam 2 above wIse alter tt(. recornrnendallore of the 
. 	of OPC but bs$sre 	 ___ ___ 

cover by the OPC. He shall not be promoted until he is compl.taly aneral.d of the dwg.s agU liii and the • 	
pfOvtsionacoMaJfl.dInthI,OM4Obe,pl5Iflh5 

S. In so far as the personnel serving in the Indian Audit and Aoonunta Department are concerned. the.. 
• 	 • 	 instructions have been issued illi, consuftallon with the Comptmiter and Auditor General of .  India. 

• 	 9. HIndi verSion will follow. 

(u.t SAU) 
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